Written Answers

B3

has developed several varieties of rice.
Among these Pusa 2-21 and Pusa 33 released
in the late seventics, possess a yield potential
of 4-5 tonnes/ha,

(c) These varietics have gained popular-
ity in Suates like Utiar Pradesh, Haryana,
Maharashtra, Tamil Nadu and parts of
Orissa, West Bengal and Assam.

(d) A sced multiplication programme
for tbese varieties bas been intensified by the
National Seeds Corporation and the concer-
ned States for making their seed available to
the farmers.

(e) Other measures taken up for improv-
ing rice production in the country include
development of varieties suitable for diffe-
rent stress conditions, discase and pest
resistance, better fertilizer use, identification
of appropriate agronomic practices and pro-
duction of quality seed in adequate quanti-
ties. These measures will enable us to meet
the increasing demand and to avoid imports.
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Stock Limit of Segar Dealers

3077. SHRI DAULATSINHJI JADEJA :
Wil the Minister of FOOD AND CIVIL
SUPPLIES be picased to state

(s) whether Government bave issued an
ordinance that the deslers dealing in sugar
and kbandsari shouid not keep more than
250 quintals (bags) of sugar and kbandsari
io stock st a time ;

(b) if s0, when it was issued and by which
date it will be effected ;

(c) whether there is resentment amongst
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the sugar decalers and they bave requcsied
Government to withdraw this ordinance in
the interest of consumers and public ; and

(d) if so, the details thereof and the
action taken by Goverameat thereon ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M.S. SANJEEVI
RAO): (a)and (b). The Central Govero-
ment issued an Order, on 22.5.84, under
clause S of the Sugar (Control) Order, 1966
reducing, with immediate effect, the maxi-
mum stock holding limits for recognised
dealers of sugsr and khandsari and also
making it obligatory for them to turn over
their stocks within 10 days of receipt. Under
this Order, the stock limit for sugar dealers
in cities and towns with a population of |
lakh and more was reduced o 250 quintals
except in the case of recognised dealens in
Calcutta and exiended area who impont
sugat from outside West Bengal, fof whom
the stock limit prescrided was 3,500 quin-
tals. For sugar dealers in other towns with
a populstion of icss than | lakh, alower
stock limit of 100 quintals was fixed. The
maximum stock limit in respect of khand-
sarl dealers was fixed as 250 quintals all
ower the country.

(c) and (d). Representations have been
received (rom some of the sugar and khan-
dssri traders and their assoclations suggest-
ing withdrawal or modification of the
aforesaid Order particularly in regard 10 the
ume limit stipulated for disposal of stocks.
The Order wes also challenged in various
Higb Courts and the Supreme Court through
writ petitions Gled by the traders. While
it has been upheld in the Supreme Court
and some of the High Courts, the
cases in some of tbe Courts are stiill

pending.

The Order was issued in the wake ol s
spurt in the prices of open market sugar
aod khaodsari in April/May, 1984, to chock
speculative hostrding by the traders and
ensure avallability of the commodities 10
the conswmers at reasonable prices. In the
interest of the public, it is not proposed to
withdraw these restrictions for the pressat.





